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B. P. Si ngh, J.
This matter has been settled between the parties happily and a joint application has

been filed by the appellant-and the respondent under Section 320(5) Cr.P.C for conmpounding

the of fence. A joi'nt application is acconmpani ed by affidavits of both the appellants and
t he

respondent. The ternms have been set out in para 3 of the joint petition, which is as follo
ws: -

"(a) The aggregate fine anmount of Rs.8,000/- paid into the Court of
the Judicial Mgistrate, Tuticorin by both the appellants will be
made over to the respondent.

(b)No further disputes of any nature will be raised by either the
appel l ants or the respondent in respect of the matters concerning the
present case."

Having regard to the facts of the case, we are of the view that perm ssion may be
granted to the parties to conmpound the offence. Accordingly, permission is granted and ord
er is
passed in terns of the settlenment reached between the parties which is extracted above.

In view of the conmpoundi ng of the offence, appellants are acquitted of the offence
under Section 500 | PC with which they were charged and convi ct ed.

The appeal is disposed of in the above terms.

It is agreed before us that the anpbunt payabl e under the settlement to the
respondent has al ready been deposited in the court of “Judicial Magistrate, Tuticorin
The respondent may nove an application before the court for w thdrawal of that anount
and the court shall pass appropriate orders.




